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{Bhri Surendranath Dwivedy]
in this country. They will try 0 nanand a scape-gont and they wamt o
catch hold of some weaklings, and keep up his prestige and honout, That
then Shri Sukhadia wil] come out iy why they want to wait tjl them,
from the hoepital and say 'Sir, I am Otherwise, they can take action any
nmow in a position to form the Gov- time they like, But I would agres,
ernment’, That is what they are try- and I think my hon, friend Shri Vaj-
ing to-achleve They are murdering payee and all others would agree to
democrecy. Shri Y. B, Chavan should withdraw this motion, if the Prime
remember that there are parties and Minister says that ‘It is a mistake; we
they are political forces in the coun- have committed 5 mistake; we
try, which believe in democra I  have not honoured the Constitution;
quite agree with him that in this we have not done a service to demo-
country no political party and no poli- cray; therefore, we are going to re-

The roots of democracy are
laid 1n this country and we are
on sound foundstion The results of
the elections have shown that we have
brought about a peacefu] and consti-
tutional revolution which hundreds of
violent revolutions would not have
achieved, That is what the people of
our country have achieved in these
elections, and we have to respect that,

Therefore, if really the Central Gov-
ernment have any respect for the
Constitution, if they really want to
create an atmosphere in this country
where people would have faith and
confidence in the peaceful order of
change, then they should be prepared
to admit that mistake, There should
be no question of prestige at all. I
hope that the Prime Minister when
she replies to the debate woulq have
the courage to say ‘A mistake has been
committed and we are now correcting
ourselves’ By correcting themselves,
they will be creating a new precedent
in this House., I hope that the Prime
Minister will do so, Let us all res-
pect ‘the Constitution. If shie says
that, then I-can assure you that we
might agree not to press this motion.

I read in the papers this morning
that Government are not lifting this
Praclamation go soon. They are going
{0 wait til] the retirement of Dr, Sam-~

on the 15th Apri] or se,
because they have made Dr. Ssmpur-
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chinery will be set to work, and &
Ministry will be set up and the leader
of the Samyukta Dal would be called
upon to form a government.’

Speaker, Sir, no-
confidence motions have become such
a routine that we are not, at any rate,
I am not bothered by their frequency
except that by their repeated and un-
successful use their utility will be
blunted

May I pick up Shn Surendranath
Dwivedy where he ended? It is very
interesting to listen to speeches here
because in each hon, Member’s speech
one has a glimpse of how he would
function in a particular situation, and
unfortunately they wiew our actions
m that light, We heard from Shri
S, A Dange a particular exposition;
we heard from another Member, Dr,
Ram Manohar Lohia, another type of
exposition, which shows the standards
which they may use or they maintain.
Similarly, we hear the motive attri-
buted to the Congress Party; it may

they were placed in a similar sitoa-
tion. Fortunately, the Congress Par
does not suffer from all these things,
And what is the proof? The proof

that today, after being in full power,
we still have brought this country
a stage where in many Btates
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nature, either headed by separate
or by coalitions. This in it-
that ‘we do not wamt to
cling to power, that we do not want
undemocratically.

&

act
An hon. Member: That is in spite
oursel

]
“

Ves.
Samar Guka (Contai): That

by the grace of the Congress
Party, but due to the Constitution.

Shrimati Indira Gandbi; By the
fact thet the Congress Party allowed
the Constitution to work (Interrup-
tions). 1 am saying ‘allowed’ because
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very ably dealt with by Shri Shah
and Shri Khadilkar; Shri Pahadia
gave us the detai's of the situation.
Many other Members have dealt with
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situation dificult but the whole com-
plexity of this new situation is there.



this is something which when one polies, and even the distressing mono-
starts sometimes goes out of control poly of shouting and interrupting of
did arise where it was some sections of this
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about security and it is this security
aspect which iz dealt with by the
ked it, but I have District Magistrate, He does not
clear that whatever organise meeting or anything like

witnesses that, but even the cost of this is a'-
ways borne by the party.

Shrl P. Ramamurti: On a point of
information.
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Shrimati Indira Gandhl: I am not
yie'ding now, because there is no
time at all.

Shri Umanath (Pudukkottai): The
District Collector admitted it.

Shrimati Indira Gandhi: As I said,
in six States today we hate non-
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, I would beg of all hon. Members of
this House to look ahead in the
spirit of true faith in democracy.

One point was mentioned by the
Maharani, which was that we were
afraid because of some iry which
might be held. ¥You all know that
this matter has been discussed in this
House, and the Administrative Re-
forms Commission has made certain
recommendations regarding such

An hon, Member: Who said?....
(Interruptions).

Shrimati Indira Gandhi: Shri Bal-
raj Madhok, among others.

Shri Balraj Madhok (South Delhi):
It is good that she has rased this point,

ing others and offering bribes to some.



